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 it  would  not  96.  proper  for  me  to  say
 anything  on  tbis  count.

 With  regard  to  the  quantum  of  dama-
 ges  or  compensation,  I  am  one  with  the
 Hon.  Members  of  this  House  that  this
 compensation  amount  is  too  meagre
 and  whatever  is  possible,  would  be
 done  to  the  satisfication  of  the  people
 who  have  been  injured  in  this

 ‘accident.  But  this  matter  bas  to  be
 decided,  as  I  said  earlier,  in  consulta-
 tion  with  the  State  Government  and
 every  step  would  be  taken  to  give
 relief  to  the  victims.  This  is  what I
 cam  assure  you.

 MR.  DEPUTY-SPEAKER  :  The
 House  will  now  adjourn  for  lunch  gnd
 meet  again  at  14.15  hours.

 13.13  brs‘

 The  Lok  Sabha  then  adjourned  for
 Lunch  till  fifteen  minutes  past
 Fourteen  of  the  clock.

 ee  tt  es  नगण

 The  Lok  Sabha  re-assembled  after
 Lunch  at  Seventeen  minutes  past

 Fourteen  of  the  clocks.

 [MR.  DEPUTY-SPEAKER  in  the

 Chair)

 MATTERS  UNDER  RULE  377

 [English]

 MR.  DEPUTY-SPEAKER  :  The

 House  now  shall  take  up  mat'crs  under
 Rule  377.

 [Translation]

 (1)  Drought  conditions  in  Rajasthsn  and
 need  for  Central  assistance  for
 drought  relief  works

 SHRI  VIRDHI  CHANDER  JAIN

 (Barmer)  :  Mr.  Deputy-Speuker,

 Sir,  Tam  giving  the  following  state-

 ment  before  the  House  under  rule

 377 :
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 Thousands  of  villages  in  Rajasthan
 are  facing  famine.  The  famine  has
 assumed  alarming  proportion  in
 Barmer,  Jaisalmer,  Jodbpur  aod
 Nagaur_  districts  of  the  western
 Rajasthan.

 The  State  Government  has  not
 started  any  famine  relief  work.  Some

 ‘labourer  have  earned  wages  under  the
 National  Rural  Employment  and
 National  Rural  Landless  Employment
 Guarantee  Programme  but  this  is
 insufficient.

 The  Rajasthan  Government  has
 submitted  a  report  to  the  Central
 Government  apprising  them  of  the
 famine  conditions  and  sought  assistanco
 of  Rs.  140  crores.  The  Central
 Government  had  sent  a  study  group
 two  months  ago  which  submitted  its
 report  to  the  Central  Government  but
 the  Central  Government  has  not  given
 any  money  except  an  advance  of
 Rs.  10  crores.

 The  desert  districts  of  Barmer,
 Jodhpur  and  Jaisalmer  are  facing
 drinking  water  crisis.  Water  tankers
 are  sent  ther.  but  this  is  not  sufficient.
 There  is  need  to  make  arrangement  for
 drinking  water  through  army  so  that  it
 is  made  available  to  the  affected  villages
 on  war-footing.

 There  is  need  to  start  famine
 relief  works.  Thousands  of  farmers
 have  gone  and  are  still  going  to
 Gujarat,  Haryana’  and  towards
 Rajasthan  canal  because  famine  relief
 works  have  not  been  started.

 The  cattle  owners  of  desert
 districts  have  gone  to  Gujarat,
 Madhya  Pradesh  and  other  States.  The
 fodder  has  become  costly  and  there  is
 need  to  sell  it  at  subsidised  rates.

 The  Central  Government  is

 earnestly  requested  to  provide
 immediate  assistance  of  Rs.  140
 crores  to  the  Rajasthan  Government  so
 that  famine  relief  work  is  started  on
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 war-footing  and  drinking  water  is  made
 availuble  there  without  delay.  Also,
 the  Railwoys  should  not  charge  any
 freight  for  fodder  seat  from  other
 States  so  that  the  cattle  could  be
 saved.

 [English]

 (ii)  Need  to  restore  ESI  benefits  to
 cashew  works

 SHRI  S.  KRISHNA  KUMAR

 (Quilon)  :  Cashew  is  a  vitally  important
 traditional  industry  in  Kerala  and  one

 and  a  half  lakhs  cashew  workers,  38. _
 per  cent  of  whom  are  women  get  only  a

 maximum  of  90  to  100  days  work  in  a

 -year  due  to  various  problems  besetting
 the  industry.  The  cashew  workers  had

 so  far  been  eligible  for  ES]  benefits  if

 they  had  worked  for  at  least  one  day  in

 13  independent  weeks  in  a  six  month

 period  i.e.  if  13  stamps  or  joint
 contributions  of  workers  and  employees
 were  put  ina  half-year.

 Sari.

 Now  by  reason  of  the  amendment

 brought  about  by  the  Employees  State
 Insurance  (Amendment)  Act,  1984.0  the
 entire  cashew  workers  are  being  denied
 this  already  existing  benefit.  The
 Amendment  stipulates  that  there  should
 be  work  for  91  days  in a  six-month

 period  for  ESI  benefit  to  be  available—
 a  condition  impossible  to  attain  in

 cashew  industry.  Thie  denial  of  an

 existing  right  of  cashew  workers  has

 spparcnily  crept  into  the  amendment
 inadvertently  due  to  lack  of  proper
 consultation  with  the  Kerala  State
 Government.

 It  is  imperative  that  the  Govern-
 ment  of  India  immediately  corrects
 this  anomaly  and  restores  the  ESI
 -ben:  fits  to  the  cashew  workers,  who

 represcnt  one  of  the  most  deprived  and
 disadvantaged  section  of  workers  in

 India,  hy  restoring  status  quo  or

 providing  for  a  minimum  of  45  days
 of  werk  as  against  the  amended  stipula-
 tion  of  91  days  in  six  months  in
 section  47  of  the  amended  Act.  This
 has  been  strongly  recommended  by  the
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 Kerala  State  Government.  The
 Government  of  India  may  be  pleased
 to  move  an  amendment  immediately
 for  the  purpose  and  redress  this
 genuine  grievance  which  wil  otherwise
 remain  a  black  mark  on‘  the  progressive
 and  pro-labour  policies  of  tbis
 Government.

 (ii)  Need  to  take  immediate  steps  to
 check  pollution  of  atmosphere  and
 water  caused  by  the  chemical  and
 gas  based  industries  in  and  around
 Vadodra

 SHRI]  RANJIT  SINGH  GAEKWAD
 (Baroda)  ;:  The  City  of  Vadodra,  has  a

 large  concentration  of  chemical  and  gas
 based  industries  in  and  around  it,
 creating  air,  land  and  water  pollution
 in  the  surrounding  neighbourhood.
 Crops  from  surrounding  lands  are
 constantly  damaged  year  after  year.
 Water,  which  was  drinkable  is  not  so

 any  more  due  to  seepage  of  chemical
 water  into  these  water  resources.  The
 air  has  become  polluted  but  absolutely
 no  action  has  becd  taken  by  any
 authority  to  stop  this.

 The  recent  tragedy  of  Bhopal
 which  tock  so  many  lives  and  made  so

 mony  more  helpless  and  blind,  has
 created  a  panic  amongst  the  people  of
 Vadodra.  Immediate  action  is
 necessary  to  stop  pollution  with  the
 constitution  of  a  high  powered  com-
 mittee  to  look  into  the  grievances  and
 hardsh  ps  of  the  affected  people  and  a
 Permanent  monitoring  cell  should
 be  sect  up  to  stop  further  pollution,
 before  the  whole  matter  gets  out  of
 hand  and  a  similer  Bhopal  tragedy
 takes'place.  A  proper  inquiry  with
 immediate  steps  is  what  will  put  the
 minds  of  the  people  of  the  neighbour-
 hood  at  peace.

 (iv)  Exploitation  of  migrant  workers
 at  work  site  of  Vizag  Stcel  Plant
 in  Andlira  Pradesh  and  need  to
 provide  better  facilities  and  wages
 to  these  workers

 SHRI  SOMNATH  RATH  (Aska):
 The  migrant  workers  engaged  at  the


